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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI :

0.A.No.149 of 2009

Date of Decision 10.08.2009

Shri Uttam Kumar Saha '

............................. ettt tetiaeerraeearteseerienaernaeessasens senneennnes. Applicant/s

Mr. J. Chutlya, ~ -

.............................. tererreieseeernreeesniinesnenineennanssenns. Advocate for the
’ ' Applicant/s

- Versus -

UOI & Ors. S

................................................ Respondent/s

Ms Usha Das AddL.C.G.S.C :

et tameirereareeeaiaans it etneeteereeerarramaeaiereraeraraaeaetases .. Advocate for the

Respondents

CORAM

MR. MANORANJAN MOHANTY, VICE- CHAIRMAN
MR. MADAN KUMAR CHATURVED]I, ADMINISTRATIVE MEMBER

' v
1. Whether reporters of local newspapers may be allowed.  Yes/No
' to see the Judgment ?.

, v
2.  Whether to be referred to the Reporter or not ? YesfNo

' . "
3. Whether their Lordships wish to see the fair copy - XYes/No
of the Judgment ? ‘

Member / Vﬁzy\ﬂ%np/
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.149 of 2009
Date of Order: This the 10™ Day of August 2009.

HON’BLE MR.MANORANJAN MOHANTY, VICE-CHAIRMAN,
HON’BLE MR.MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER

Sri Uttam Kumar Saha

Son of Late Bhabendra Kr. Saha
Bishnu Rava Path, Beltola
Guwahati, Assam.

Applicant

By Advocates : Mr. J. Chutiya, Mr. M. Doley, Ms.
S. Sonowal

~-Versus-

1. Union of India represented by
Comptroller and Auditor General of India
10, Bahadur Shah Jaffar Marg
Indraprasthra Head Post Office
New Delhi- 24.

2. Accountant General (A&E)
Assam, Maidam Gaon
Beltola, Guwahati- 29. A

Respondents

By Advocate : Ms. Usha Das, Addl. CGSC.

Order (Oral)
0.A.No.149 of 2009
10.08.2009

M.R.MOHANTY. V.C:

On being mentioned by Mr.Jayanta Chutiya, learned
counsel for_the Applicant, this matter is taken up. A copy

of this Original Application has already been supplied to

learned Addl. Standing Cou?ijz;éié:
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2. Applicant (an AAQ of the office of the Accountant

~General (A&E) Assam) by an order dated 6% Augﬁst}2009, has

been asked to go on transfer (on deputation basis) to the
office of the Senior Deputy Accountaﬁt General (A&E)
Nagaland at thima. Coming to know that he 1s being
transferred (on deputation basﬁs) from Assam/Guwahati to
Nagaland/Kohima, the App1icant submitted a representation
(on 05.08.2009) requesting the Accountant General/ Assam to
reconsider ,his case. in the said reﬁresentation the
Applicant has disclosed about his recent Gall bladder
operation and his other ailments. He has also disclosed
about some of his fém11y prob]emé; for which his transfer

may affect adversely.

3. In the impugned transfer order dated 6" August

2009, Applicant was “asked to be released from

Assam/Guwahati Accountant General Office 1in Forenoon of
10.08.2009/to-day. Mr.J.Chutiya, learned counsel for the
Applicant states that on 7% August 2009, the Applicant has
also submitted another représentation pertaining the
transfer order in question.

4. | Heard Mr. J. Chutiya, Tearned counsel appearing
for fhe Applicant and Ms.Usha Das, learned Addl. Standing
Counsel for the Central Government and perused the

materials placed on recordi}%
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5. . ‘Who will be posted where’ dis to be decided by
the competent authority 1in control of the matter and this
Tribunal, ordinarily, should not interfere in such matters.

That apart, the Apex Court has a1reédy decided that, on

facing an order of transfer, one should go and report at

the new Station/place of posting and, thereaftér only,
he/she shbuld put up his/her representation for his/her
appropriaté posting/difficulties. At the same time it
should be kept 1in mind that redressa1\of grievances of the
employees (pertaining to their ‘persona1 ‘difficu]tjes) at
the earliest opportunity 1is a.healthy personal management.

6. In the aforesaid. prémises, we dispose of this
case by way of granting liberty to the Applicant to put up
hié grievances before his authorities, 1in a comprehensive
representation; which should be done by the Applicant

within five days. Mr.J.Chutiya, learned counsel for the

‘Applicant undertakes to give necessary instructions to the '

Applicant in this regard. While disposing of this case, we
expect for an early disbosa1 of the representations
submitted and to be submitted by the Applicant. Respondents

should also treat a copy of this Origina1 Application as a

representation (of the Applicant) addressed to them

(Respondents) and take the same in to consideration
expeditiously and pass orders under 1intimation to the
Applicants.

7. Send copies of this order to the Applicant and

the 3esgondent5'1n the address given in the 0.A. Qgp%iilgft¥;9
>
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this 0.A. be also sent to the Respondents along with the

copies _of this order. Free copies of this order be also

supplied to the Advocates appearing for both the parties.

7

(M.K.CHATURVEDI) (MANORANJAN MOHANTY)
ADMINISTRATIVE MEMBER VICE-CHAIRMAN

LM
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lUIOiIO & Orsd Raspondent(s)
. 9g¢c 94 : , & -
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1§ shri Utbtam Ked Ssha,
Bishnu Rava Path, Be‘tola,
@Mwahati s Assani!

Applicantd

23 The Comptrollor and Auditer Generdl of India,
10, Bahadur Shah Jaffar Mar
Inalraprasthra Head Post Ofi?ne,
New Deélhd = 110 624¢ -

33 ‘l‘hd Ac-rouﬁtant Genéral ( Aul)
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Bel t@ia, Guwahati « 781 0293

Rasponde nt(s)g

shrd Jé Ghutiya, Mri M/ Deley
Mss S& Sonewal, Advocate for Applicant

5, Msdt Usha Das, Addl.' CESGy for Respendentsy
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Piease find encloqed herewith a copy of the order

a 16/08/2009 padsed in O.A. N&J 149 Of 2009 By
th Tribunal and dé needful &

By Order,
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SECTIOY OFFICER(J)s




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application No.149 of 2009

Date of Order: This the 10™ Day of August 2009.

JAN MOHANTY, VICE—CHAIRMAN,

HON'BLE MR.MANORANJAN MOHANTY, VICE-CHAIRV .
CHATURVEDT, ADMINISTRATIVE MEMBER

Ll 1

HON'BLE MR.MADAN KUMAR

Sri Uttam Kumar Saha

$on bf Ldte Bhabendra Kr. Saha
Bishnu Rava Path, Beltola
Guwahati, Assam.

Applicant

By Advocates : Mr. J. Chutiya, Mr. M. Doley, Ms.
S. Sonowal ,

-Versus-

1. Union of India represented by
Comptroller and Auditor General of India
10, Bahadur Shah Jaffar Marg '
Indraprasthra Head Post Office
New Delhi- 24.

2. Accountant.ﬁenera1 (AGE)
Assdi, Maidam Gaon
Reltoja, Guwahati- 2.

By Advocate : Ms. Usha Das, Addl. CGSC.

Order (Oral)
0.A.No.149 of 2009

10.08.2009

| on being mentioned by Mr.Jayanta Chutiya, learned
counsel for the Applicant, this matter is taken up. A topy -
of this Original Application has already been sdppiied to

. . »
1earned Addl. Standing Counsel.
1
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2. Applicant (an AAO'of the office of the Accountaht

General (A&E) Assam) by an order dated 6™ August 2009, has

been asked to go on transfér (on deputation basis) to the
office of the Senior Deputy Accountant General (A&E)
Nagaland at Kohima. Coming to know that he is being
transferred (on deputation basis)‘from Assam/Gﬁwahati .to
Nagaland/Kohima, the Applicant submittedA a representation
(on 05.08.2009) requesting the Accountant General/ Assam‘to
reconsider 'his case. In the said rebresentation the
Applicant has disclosed about his recent Gall bladder

operation and his other ailments. He has also disclased

about some of his family prongms; for which his transfer

may affect adversely.

3. in the impugned transfer order dated 6™ August
2009, Applicant was  asked to be released from
Assam/Guwahati Accountant General Office  in Forenoon of
10.08.2009/t6—day. Mr.J.Chutjya,_ learned counsel for the
Applicant states that on 7% August 2009, the Applicant has
also submﬁtted another representation pertaining the
transfer order in question. |

'4.~ Heard Mr. J1. Chutiya, learned counsel appearing
forﬁthe Applicant and Ms.Usha Das, iearned Addl. Standing
for the Centra1 Government and perused the

nm&erials placed on record.




5. ‘Who will be posted where’ 1is to be decided by

the competent authority in control of the matter and this
Tribunal, ordinari1y; should not interfere 1in such matters.
That apart, the Apex Court has already decided that, on
facing an order of transfer, one should go and report at
the new Station/place of posting and, thereafter only,
he/she should put up his/her representation for his/her
appropriate posting/difficulties. et the same time it
should be kept in mind that redressal of grievances of the
employees (pertaining to their personal difficulties) at
the earliest opportunity is a healthy personal management.
6. In the aforesaid premises, we dispose of .this
case by way of granting liberty to the Applicant to put up
his grievances before his authorities, in a comprehensive
representation; which should be done by the Applicant
within five days. Mr.J.Chutiya, learned counsel for the
App]icant'undertakes to give necessary instructions to the
Applicant in*this regard. While disposing of this case, we
expect for an early disposal of the representations
submitted and to be submitted by the Applicant. Respondents
should also treat a copy of this Original Application as a
representation (of the Applicant) addressed to them
(Respondents) and take the same in to consideration
expeditiously and pass orders under intimation to the
Applicants.

Send copies of this order to the Applicant and

s in the address given in the O.A. ££mﬂfiif5€2£j9




this O.A. be also sent to the Respondents along with the

copies of this order. Free copies of this order be also

- supplied to the Advocates appearing for both the part*iés.
6«\\"\\5“3{/},@'-5\\' 7 .

Sd/-
M.R. Mohanty
Vice Chairman
Sd/-
. MK. Chaturvedi
Member (A)

LM
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THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

AT GUWAHATI

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL ACT, 1985)

O riginal Application No:

Lf g of 2009

" Uttam Kumar Saha

Centra) Administrative Tribunal | Vs

&

—

07 AUG 2009
E)1D1riry

Guwahati Bench

SL. NO.

— S 0 PN n AW
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Application
Verification
Annexure — 1
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THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
AT GUWAHATI o

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL, ACT)

(v § »
EEE) of2000 z
X
¢
£
3

Original Application No:

Uttam Kumar Saha
S Applicant
-Vs- '
pe el Union of India & Others.
Centrai Administrative Tribun: | ' o - Respondents
fo 07 - 2009
\ TARTE TS LIST OF DATES
L Guwahati Bench _
SL. No. DATES -~ PARTICULARS

1. 19.06.1992 = Applicant joined as ,clerk—cum—t‘ypest in the Office
| of the AG (A &E) Assam, Shillong. |

2. 11.01.2005 = Applicant was prombted as section Officer (Group
o B non-Gazetted) and posted in the Office of the AG
(A&E) Meghalaya, Shillong.

3. 30.03.2006 = Circular was issued for cadre separation of Group B
cadre from Section Officer to Senior Accounts Officer
in the AG (A&E) Offices of any region.

4. 26.04.2006 = Circular for separation and posting of Group B
cadre in the ratio of 80:20 for AO/SO and final

allocation in the Offices as per option.

. 28.07.2006 =  Circular in respect of permanent allocation in the

7, I

Offices as per option upon separation of common
Group B cadre. | o



ﬁ- 6. 19.09.2006 2 Sr. Dy. Accountant (Adfnn) issued an Order by
- which Group B Officers have been permanentllyA
allocated in order of Seniority.

7.17.08.2007 . Circular issued in pursuance of the Order of Central
Administrative Tribunal incorporating the new
provision. |

8. 05.08.2009 = Representation to the Respondént No. 2 to allow the

Applicant to work in the Office of AG (A&E) Assam,
Guwahati.

Lethom Winrman— A7

9. 06.08.2009 = The Applicant is transferred to the Office of the
. ... Sr.DAG (A&E), Nagaland, Kohima.

ﬁ e
S U on
1' - .
PR

Filed by ISR g
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THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
AT GUWAHATI
- (AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL, ACT)

Original Application No: /48 of2000

Uttam Kumar Saha
: e Applicant
, - =Vs- :
Union of India & Others.
\ - S T Respondents
Cemramdmin!straﬁ\?:mm
P 07 a6 2008
Guwahati Bench = & J SYNOPSIS

The Applicant joined as Clerk-cum-typist in the O/o the AG(A&E) Assam at

Shillong on 19.06.1992. He was promoted as Section Officer Group ‘B’ Non-

Gazetted vide order dated 11.0 1.2005 and transferred to the O/o the AG (A&E)
Meghalaya, Shillong from the O/o the Respondent No. 2. A circular on cadre

separation was issued vide circular dated 30.03.2006 by which the decision of the

Respondent Authority to separate theoorhmon Group ‘B’ officers from Section
~ Officer to Senior Accounts Officer in the Olo the AG (A&E) of the NE Region.

In the circular it has been s’tai_ted that the staff may.ekercise their one time option
for permanent -‘allocatioh- and accordingly the applicant was permanently
allocated in the O/o the AG (A&E) Assam at Guwahati vide circular dated
28.07.2006. Consequent to the judgment of the Hon’ble Central Administrative
Tribunal, Guwahati a circular dated 17.08.2007 was issued incorporating the
provision that the officer will be posted on députation basjs for a maximum
period of 4 years or till the time vacancy arises in the parent office which ever is
earlier. The gradation list as on 01.03.2008 clearly indicates that the applicant is

senior to one Smt Dipali Das in service but she was not transferred in accordance



with -the policy on cadre separation issued v1de circular dated 30.03.2006. The
applicant is transferred to the O/o the Sr. DAG (A&E) Nagaland, Kohima by

order dated 06.08.2009 for a maximum period of 4. years. But the provrslon of B

serving on deputatlon for a maximum period of 4 years or till the time vacancy
arises whichever is earlier is not mcorporated m ‘the transfer order dated
" 06.08.2009. In the transfer order dated 06.08. 2009 1t has been stated that the
applicant is transferred on the same condition as prescribed in the policy for
' separation of Group ‘B’ cadre whereas in the policy on cadre separation issued
vide circular dated 30.03.2006 clearly provides that the junior most persons in
excess of required strength in each cadre shall be sent to deficit office oﬁ
deputation basis. As such the impugned order dated 05.08.2009 is issued
malafidely to accommodate another officer by transferring the applicant and -it.is

violative of Article 14 and 16 of the Constitution of India.

Being aggrieved, the applicant assailed the order dated O6.08:2009'by way of this |

application.

Centrai Administretive Tribunal Flled by

07 a6 2009 | B W;M

uwahati Bench J

Advocate

Ubbon Kwmar L5



THE CENTRAL ADMINISTRATIVE TRIBUNAL., GUWAHATI BENCH

AT GUWAHATI

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL ACT, 1985)

T
8
~
Do
Original Application No: / L/ g of 2009 i T;
Sri Uttam Kumar Saha | j‘ é §
Son of Late Bhabendra Kr. Saha 3 < &
Bishnu Rava Path, Beltala | c‘i E 3

Guwahati. S

----------- Applicant
fVS-

1. Union of India represented by

- Comptroller and Auditor General of India.
10, Bahadur Shah Jaffar Marg
Indraprasthra Head Post Office
New Delhi-24

2. Accountant General (A&E)
‘Assam, Maidam Gaon,
‘Beltola, Guwahati-29

......... Respondents.

\\)& 1. PARTICULARS OF ORDERS AGAINST WHICH THE

@i ]
o “’chu“ APPLICATION IS MADE:

(o
M/ﬂ‘ﬂf’q -

a) Violation of the provisions of Cadre Sepafation
Policy laid down in the Circular on Cadre
Separation issued by the Respondent A'uthority
vides Circular No: AG/Sep/Gr.B/2006/141 dated 30-
03-2006. |



b) Office Order issued by the Deputy Accountant

General (Admn) of the Office of the A.G (A&E),

C,“ ¥

C >
) entra:Admmistraﬂvé ’i‘ﬂbuna Assam, Guwahati vide Admn.1 Order No: 204 dated

\
}

r‘

. 07 AUG 2009 1 6™ August, 2009 transferring the Applicant to the
- ' Office of the Sr. D.A.G (A&E), Nagaland, Kohima.
. Twetams (A&E), Nag
uwahati Bench /

———

2. JURISDICTION:

The Applicant declares that the relevant matter against which the

redresses is sought is within the jurisdiction of the Tribunal as per
Section 15 of the Administrative, Tribunal Act, 1985.

3. LIMITATION:

The Applicant further declares that the application is filed within the

limitation period prescribed under Section 21 of the Administrative
Tribunal Act, 1985. |

4. BRIEF FACTS OF THE CASE :

II.

That the Applicant is a citizen of India by birth and resident of
Guwahati in the district of Kamrup (Metro), Assam. Being a
citizen of India, the applicant is entitled to all the rights and
privileges guaranteed under the Constitution of India and laws

framed there under.

That the applicant joined as Clerk cum Typist in the Office of the
Accountant General (A&E), Assam at Shillong on 19-06-1992.
Subsequently he was transferred to the Office of the A.G. (A&E),
Assam, Guwahati in February 1994. The applicant was promoted
as Section Officer, Group-B (Non Gazzetted) vides Admn.1
Order No. 277 dated 11-01-20.05 and transferred to the Office of
the A.G (A&E) Meghalaya, Shillong. The applicant joined in the
Office of the AG (A&E) Meghalaya, Shillong on 18-02-05.



E

[

III.

That the Sr. Dy. Accountant General (Admn) of the office of the

Respondent No: 2 issued the Circular on Cadre Separation vide

Circular No. AG/Sep/Gr.B/2006/ 141 dated 30-03-2006 by which

the decision of the Respondent authority to separate the common

.Group-B cadre from Section Officer.to Sr. Accounts Officers in

~ the Office of the A.G(A&E) of N.E. region hither to controlled

1

WTarTeR e

Centra; Administrative Thbunal
07 2009

|
(auwahatn Bench

by the Accountant General(A&E) Assam, Guwahati was

communicated. In the circular it has been clearly stated that the

staff may exercise their one time option for permanent allocation
in the offices of AG (A&E) of -Assam, Meghalaya, Manipur,
Tripura, Nagaland and the newly created offices of Mizoram and

Arunachal Pradesh and permanent posting may be allocated

: against the required strength on the basis of seniority of the

officers. If the number of the optees for a particular office is more

than the required strength of that office, the excess persons in

each cadre (Sr.AO/AO/AAO/SO) who cannot be accommodated |

in the offices of their preferences shall be posted on deputation
basis to the office for which the number of optees is less. If
sufficient numbers of officers are not available for such posting

on deputation basis, the junior most persons in excess of required

strength in each cadre shall be sent to deficit office on deputation

basis. In the circular it has also been stated that the officers may -

be asked to give their preference for such posting mentioning the

names of the deficit offices and they may be posted on the basis-

of their seniority and preference. As such it is clear that the
Respondent Authority is required to take option from the officers
in accordance with the policy Vof cadre separation. But the
Respondent Authonty without adhering to the policy decmon
issued the 1mpugned order dated 6-08-09 transferrmg the
Applicant from the office of the Respondent No: 2.

A copy of the circular dated 30-03-06 is
enqlosed' herewith and marked as

Annexure: 1.

etz YWurmah _Lah9



V.

Centrai Administrative Tribunal

07 AUp 2008
araGS

GuWahati Bench

1

2

- VL

4

That another circular being Circular No. Estt.1/320 dated 26-04-
06 was issued for clarification in respect of separation of
officer who has given ‘preference for more than one ofﬁcé for
permanent allocation, will be considered for permanenf allocation
as per his seniority and option exercised by him. The officer who
can not be accommodated, he will remain under the cadre control
of Respondent No: 2. and posted on deputation to the deficit
office till he is permanently allocated in the offices mentioned in
the option. In the circular it has been further mentioned that once
the officer is permanently allocafed to the office of his choice,
such allocation is final. The Sr.AO, AO, AAO and SO will be
treated as four separate cadres for the purpose of allocation and
the ratio of 80:20 in Sr.AO/AO and AAO/SO will be maintained

in each office while separating these cadres.

A copy of the circular dated 26-04-06 is
enclosed herewith and marked as

Annexure: 2.

That the applicant submittca" his option for permanent allocation
in the Office of the A.G (A&E), Assam, Guwahati in pursuance
of the circulars issued for cadre separation of Group-B officers

and the Respondent authority after considering all aspect of the

matter posted the applicant in the office of the Respondent No: 2

permanently from the Office of the AG (A&E) Meghalaya. The

order of permanent allocation was issued by the Respondent No:

-2 vide Circular No. AG/Sep/Gr.B/2006/64 dated 28-07-06 in

which the name of the applicant is appeared at Serial No: 113.

A copy of the circular dated 28-07-06 is
enclosed herewith and marked as

Annexure: 3.

That consequent upon separation of common Group B cadre

among the AG (A&E) Offices in the North East region, The

common Group-B cadre in which it has been stated that an
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Group B Ofﬁcers have been permanently allocated in order of
Seniority to the Offices as appeared in the column 7 of the
Admn.10rder No.132 dated 19.09.2006 issued by the Sr. Dy.
Accountant General (Admn) of the Office of the Respondent No:
2. The name of the Applicant is appeared at serial no. 244 of the
order dated 19.09.2006 whereas the name of Dipali (Mandal) Das
is appeared at serial no. 247. Though Dipali (Mandal) Das is

junior to the Applicant in service but she has not been transferred

in accordance with the policy of the separation of Group B cadre.

Centra: Administrative Tribunai

i 07 AUG 2009
b

- TS
i

‘ uwabhati Bench

A copy of the Order dated 19-09-2006
is encldsed herewith and marked as

- Annexure: 4.

VII.

That the Hon’ble Central Administrative Tribunal, Guwahati
Bench by order dated 26.03.2007 passed in OA No. 115/06
issued a direction in paragraph 28 of‘ the judgment to the effect
that “the fear of the employees who will be posted to deficit
offices éfe genuine. 'They may have to wait for much longer
period till they are repatriated to the offices of their choice.

Whereas earlier all such officers on deputation were repatriated

within a period of 18/12 months. This Tribunal therefore directs

the respondents No. 2 to 8 that the policy of bifurcation of -

common cadre of ~ Group ‘B officers consisting  of

SO/AAQ/AO/Sr. AO may be reviewed and for officers to be

posted on deputation in the deficit offices, maximum limit of

~ time period of such deputation prescribed after which they should

VIIIL

be repatriated to the offices of their choice.”

That in compliance with the Order dated 26.03.2007 passed by

the Hon’bnle Central Administrative Tribunal, Guwahati Bench

'in O.A. Nos 115/2006 and otheré; the policy on cadre separation

of Group B Officers in the Office of the North East Region has

been reviewed prescribing a maximum period of deputation.

Accordingly the Group B Officers who are permanently allocated

to the Office of the AG(A&E), Assam, Guwahati but could not
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be accommodated for want of vacancy were transferred and
posted on deputation basis for a maximum period of four years or

till the time vacancy arises in the parent office, whichever is

earlier. The Order was issued by the Sr. Deputy Accountant ’

General vide Admn.1 Order No. 153 dated 17.08.2007. But in the
impugned order dated 06.08.2009 the maximum . period of
deputation has not been followed.

L

FHG

———
‘

Centrai Administrotivo Tribuna) | A copy of the Order dated 17.08.2007

07 UG 2009

guwahati Bench

is enclosed herewith and marked as

Annexure: S.

IX.

“That the Gradation list as on 01-03-08 of the employees of the
Office of the Respondent No: 2 was published by the Accountant
General(A&E), Assam, Guwahati. In the gradation list the name
of the Applicant appears ahead of Smt. Dipali Das who is }unior
to the petitioner in service. As per policy decision of cadre
separation the junior most persons are required to be transferred

at first. But the Respondent authority in violation of the policy

decision of cadre separation transferred the Applicant from the .

Office of the Respondent No: 2.

A copy of the Gradation list is enclosed

herewith and marked as Annexure: 6.

That the Ministry of Finance, Govt. of India had decided to
upgrade the pre-revised pay scale of Section Ofﬁfcer and
Assistant Audit Officer / Assistant Accounts Officer and placed

them in a common Pay Band, merging the posts of Section

- Officer and Assistant Accounts / Audit Officer. Consequently the

merged cadre of Section Officer and Assistant Audit Officer is
re-designated as Assistant Accounts Officer/ Assistant Audit
Officer and classified as Group-B Gazetteddfficer. The circular
was issued by the Asstt. Comptroller and Auditor General of

India vide Memo No. 697-6PC/GE-(ii)/22-2009 dated
27.05.2009



XI.

A copy of the circular dated 27.05.2009
is enclosed herewith and marked as

Annexure: 7.

That the Applicant filed a representation before the Respondent
No. 2 on 05.08.2009 with a prayer to allow him to continue in the
Office of the AG (A&E) Assam, Guwahati in which he is

working permanently after cadre separation on the basis of

allotment of post at the ratio 80:20 of AAO/SO. The Applicant in -

his Application further states that he had already served at the

. deficit Offices and posted in the Office of the Respondent No. 2

T

Centras Administresivo Tribunal

07 - 2009

LA D U1T

uwahati Bench

on permanent allocation after cadre separation.

A copy of the representation dated
05.08.2009 is enclosed herewith and

marked as Annexure: 8.

XII.

XIII.

XIV.

That after cadre separation of the Group-B Officers of the Offices
of the Offices of Accountant General( A&E ) of North East, the
Applicant was transferred and posted at the Office of the

Respondent No. 2 on permanent allocation.

That the Group B Officers who are permanently allocated to the
Office of the AG (A&E), Assam, Guwahati but could not be
accommodated for want of vacancies in the Office of the
Respondent No. 2 were transferred and posted on deputation to the

deficit offices of AG (A&E) of any North- Eastern Region for a

“maximum period of four years or till the time vacancies arises in

the parent office which ever is earlier and for that purpose Admn.1
Order No. 153 dated 17.08.2007 was issued by the Respondent No.
2.

That the Applicant is transferred and posted on deputation basis to
the Office of the Sr. DAG (A&E), Nagaland, Kohima vide
Admn.1 Order No. 204 dated 06.08.2009 issued by the Deputy
Accountant General (Admn) of the Office of the Respondent No. 2



Group B cadre.
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on the same condition as prescribed in the policy for separation of

A copy .of the Order dated 06.08.2009
Cis enclo_sed herewith and marked as

Annexure: 9.

¢ .) GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

(a) That there are violation of the Article 14 and 16 of the

Constitution of India.

(b) That the transfer of the Applicant is in violation of the policy
issued on 30.03.2006 in respect of cadre separation of Group B
Officers in as much as the Applicant was posted in the Office of

the Respondent No: 2 on permanent allocation after taking into

T uTar

R gonsideration of their one time option of permanent posting.

Centrai Administrativoe Tﬁbunal

07 nUg 2009

Guwahati Bench

(C) That the Applicant was transferred to the Office of the
espondent No. 2 after taking into account of the post vacant in

the ratio of 80:20 of AAO/SO which is required to be maintained

in accordance with the circular on cadre separation issued by the

Respondent Authority;

(d) That as per circular dated 30.06.2006 the option is required to
be taken from the Assistant Accounts Officers of Group B cadre

for posting but no option has yet been taken from the Assistant

Accounts Officers after merger of the AAO and SO in the common

Group B cadre post.

(e) That in the 1mpugned order of transfer dated 06.08. 2009 it has

been stated that the applicant is transferred for a maximum period

of 4 years from the date of taklng over charge on the same

condition as prescribed in the policy for separation of Group B

cadre. But in the policy for separation of cadre it has been clearly
stated that if sufficient officers are not available for such posting

on deputation basis, the junior most persons in excess of required
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strength 1n each cadre .shall be sent to deficit office on depufation
basis and no \;&illingness shall be necessary for this purpose.
Though Smt Dipali (Mandal) Das is junior to the Applicant in
service but she has not been transferred to any other defiéit office
which is in clear violation of the circular on cadre sepération and

Article 14 of the Constitution of India.

f. That in pursuance of the judgement of the Hon’ble Tribunal the
office order dated 17-08-07 was issued \incorp'o'ratin.g the provision
that the officers will be transferred to the deficit ofﬁcés- for a
maximum period of 4 years or till that time vacancy arises in the
parent office, which e\}er is eaflier. But the impugned order dated |

6-08-09 was issued without adhering to that provision.

[ — = 1g That the ofﬁcers who w111 be repatrlated after transfer of the |

Centrai Administrative Tribunal Apphcant in pursuance of the impugned. order dated 6-08- 09 has
07 HQD 2008 not yet been completed the 4 years term. As per the policy of cadre

separation the officer can only be repatriated after completion of 4

TS

uwahati Bench |years term or whenever the vacancy arises. But with the intention

to create a vacancy and to accommodate another officer, the

applicant was transferred malaﬁdely to help a particular officer.

" 6. DETAILS OF REMEDIES EXHAUSTED:

The Applicant has filed a represenfation to the Acéouhtant_ Géneral
(A & E) Assam on 05.08.2009 with a prayer not to transfer the
Applicant from the Office of the Respo_ndent No. 2 to any other
deficit Offices of Accountént General (A & E) of other offices of
North-East Region as the Applicant had alfeady s‘ervedvat the deficit
Office and after cadre separation permanently j)osted at the Office of.

- the Respondent No. 2 under the policy of posting in the ratio of 80:

20 of AAO/SO. Tha W\W Inou MM
; ,&,M “O1 ru,puwlmh% og,%mmf
';tw,w we/u,wﬁd oe 03-09 .- §»§~

At WKimal 2abp
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v 7. MATTERS NOT PREVIOUSLY FILED OR PENDING

BEFORE ANY OTHER COURT / TRIBUNAL:
‘That the Applicant declares that the matter regarding this
Application is not pending in any other Court of Law or any other

Statutory Authority or any other Bench of the Hon’ble Tribunal.

d) RELIFE SOUGHT FOR:

In the premises aforesaid it is most respectfully prayed

that the Hon’ble Tribunal may kindly be pleased to admit this

Application, éall for the records and on perusal of the records and

upon hearing the parties be pléased to grant the following reliefs:
FfuerToT | | < .

Central Administrattve Tribunai

(A) Direction to the Respondent No. 1 &2 not to disturb the posting

i 07 . 2008
) | of the Applicant in the Office of the Accountant General ( A“& E)
\ | uwahati Bench Guwahati in which he is permanently posted.

(B) Direction to the Réspondent No. 2 not to transfer the Applicant
to the other Offices of AG (A &E) of Meghalaya, Manipur, Tripura,
Nagaland, Mizorum and Arunachal Pradesh from the office of the
Respondent Nb: 2

(C) Stay the impﬁgned' Admn.1 Order No. 204 dated 06.08.2009

~ issued by the Deputy Accountant General (Admn) of the Office of :

the Respondent No. 2 transferring the Applicarit from the Office of
the Accountant General (A & E ) Assam, Guwahati to the Office of
the Sr. DAG (A&E), Nagaland, Kohima.

(D) And any other such Order / Orders as the Hon’ble Tribunal may

deem fit and proper for the ends of justice.

8. INTERIM ORDER PRAYED FOR:

The Applicant prays that in the interim, the Hon’ble Tribunal may

kindly be pleased to stay the Admn.l1 Order No. 204 dated
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? 06.08.2009 transferring the Applicant from the Office of the
Accountant General (A & E)Assam, Guwahati to the Offices of Sr.
DAG, Nagaland, Kohima.

9. That the Applicant furthers declares that the present application is §
filed by him through his counsel before this Hon’ble Tribunal.

Centra:Adminlstrathm Tﬁbuh |
a

07 aug 2009 °

BTt ey

Wahati Benc

10.PARTICULARS OF POSTAL ORDER SUBMITED AS

APPLICATION FEE:
a. PostalOrderNo.: 396 41+ a4 9
b. Dateoflssue; 6¢-0%- 01 _
c. Issued from: &.F O. C')M"“"J"M
d.  Payable at: Guwahati

11.LIST OF ENCLOSURES: ' As per index.
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VERIFICATION

I, Sri Uttam Kumar Saha, aged about 45 years, son of Late Bhabendra
Kumar Saha, resident of Bishnurabha Path, Beltola, Guwahati in the‘
District of Kamrup (Metro), Assam do he_reby verify that the contents in -
paragraphs 4 [(II) to (XIV)], 6 and 7 are true to my personal knoxif:ledge
and those made in paragraﬁh 5[(a) to (G)], are believed to be true on legal

_ advice and that I have not suppressed any material fact.

And 1 sign this verification on this 7® day of August 2009 at

Guwabhati. -

A Kimah &el3
DEPONENT.
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OFFICE OF THE ACCOUNTANT GENERAL(A&E) ASSAM. GUWAHATI

Circular on Cadre Separation

Circular No.AG/Sep/Gr.”B"/2006/141 Dated 30/3/2006

L. Headquarters office has decided to separate the common Group ‘B’ cadre
from Section Officers to Sr. Accounts Officers in the A&E offices of the N.E.
region hither to controlled by the Accountant General(A&E) Assam,
Guwabhati.

I1. The offices to which the staff may exercise their one time option are the A&E
offices at Assam, Meghalaya, Manipur, Tripura, Nagaland and the newly
created offices of Mizoram and Arunachal Pradesh.

. The separation of Group ‘B’ cadres would be in accordance with the
following criteria :-
V. The existing staff may be allocated on permanent posting against the required

strength on the basis of the seniority of the officers who have exercised their
option for allocation to such offices, irrespective of their base office.

V. If the number of optees for a particular office is more than the required
strength  of that office, the excess persons in each cadre
(SAO/AO/AAO/SO).who can not be accommodated in the office of their
preference against the required strength of that office as per their seniority.
shall be posted on deputation basis to the office for which number of optees is
less than the required strength of that office viz deficit offices. If sufficient
volunteers are not available for such posting on deputation basis, the junior
most persons in excess of required strength in each cadre shall be sent to
deficit office on deputation basis. No willingness shall be necessary for this
purpose but deputation allowance shall be payable. However, they may be
asked to give their preference for such posting mentioning the names of deficit
offices and as far as possible they may be posted to such deficit offices on the
basis of their seniority and preference given by them for this purpose. These
persons shall be posted to the office of their choice on the basis of their.
seniority on availability of subsequent vacaricies a;:,amst the required strength
in such offices. The surplus optees shall also form part of the cadre of their
office for which option was exercised by them.

VL. If the number of optees for a particular office is less than the sanctioned
strength of that office all the optees shall be allocated to that office. The
remaining vacancies shall be filled by deputation of surplus optees as per
guidcelines laid down at V above. The vacancies arising due to repatriation of
the deputationists to the office of their choice will be filled up by the
concerned offices as per provisions contained in the Recruitment Rules for the
concerned posts.

VI The promotions to Group ‘B posts after the separation of cadre shall be made
by the concermed offices from amongst the eligible officers of their office.
However. in surplus offices no further promotion will be made till all the

| Centra: Admmls{mﬁvo Tnbunaf

L~ o

\ et EE

uwahati Bench
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IX.

oy

surplus optees posted to deficit offices on deputation basis are accommodated
in these offices.

Direct recruitment will be done in the deficit offices only against the
requisition already placed/to be placed to Staff Selection Commission.

With a view to implement the above scheme of separation of cadres of Group
‘B’ posts, all the present Group ‘B’ Officers (Section Officers to Senior
Accounts Officers including those on deputation and on foreign service) of
this office are herebby directed to exercise their options in the enclosed
“FORM OF OPTION” and submit the same to the Senior Accounts
Officer/Admn. of this office bv_15"™ April, 2006 positively. He should also
prepare a list of officers on leave and ensure sending of this circular with

‘Option Form’ to them by Registered post.
G
-\§\£§§5§§§E§:S§€*f

Sr. Dy. Accountant General (Admn.)

TS U mm‘“m &.masm
Centrar Adns; nistrative Tribuna: }

! 07 .. 2009

|
{
f
}
‘E‘mﬁ "Qa.&f
i U_uawn Faippnes 'l'
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA ETC.,

SHILLONG-793001

Circular No. Estt.1/ 320 Dated:- 26/4/06

In continuation to this Office Circular No. 239 dated 21.4.2006 regarding

Separation of Common Group 'B' cadres from Section Officers to Sr. Accounts Officers,
the following ciarification furished bv the Headquarters Office is circulated to all
concern. .

(1

(ii)

(iii)

(iv)

v)

(V)

Proposed Sanctioned Strength of Gr.'B' cadres for the Office of the Meghalava,
Arunachal Pradesh and Mizoram. '

MEGHALAY A/PRADESH MIZORAM
Sr.AO/AO 9 4 3
AAO/SO/Supr. 2 13 - 1

An Officer, who has given preference for more than one office for permanent
allocation, will be considered for permanent allocation as per his seniority and
option exercised by him. If he can not be accommodated to the office of his first
choice he will be considered for permanent allocation to the office mentioned at
SL No. 2 and so on. If however he cannot be accommodated to any of the these
offices as per his seniority and option he will remain under the cadre control of
the Accountant General (A&E) Assam, Guwahati and posted on deputation 1o the
deficit office(s) till he is permanently allocated to any of the offices mentioned in
the option against the subsequent vacancy arising in the concemned office(s).

Oncce the officer is permanently allocated to the office of his first or subscquent
choice in the option form. such allocation is tina and no further change will be
allowed.

As no further promotion will be made in surplus offices till all surplus opieees
posted on deputation to deficit offices are accommodated, the concerned surplus
offices will accommodate their surplus oplces against subsequent vacandics.

Sr.AO, AO, AAO and SO will be treated four separate cadres for the purpose of

allocation and the ratio of 80:20 in Sr.A0'AO and AAO/SO will be maintained in

cach office while separating these cadres.

The sanctioned strength and PIP for the newly created offices of Mizoram and
Arunachal Pradesh is being intimated by HQrs. Office (BRS wing). No additional
post is being created for the present.

(Contd... P22)
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The officers who are presently on deputation to other offices will be allocated to

(vii)
the offices as per their senioritv-cum-preference. They will be repatriated from the
borrowing office(s) to their allocated office subject to availability of vacancy in
that office. No supernumerary post will be created in any office.

(viii) The sanctioned strength minus existing vacancies proportionately distributed n
each cadre is the required strength for the purpose of separation of cadre. NoO
additional post is being created for the present.

( Authority:- AG's Orders dated 26.4.06 at P/7N of the File )
T Sds-
ESTABLISHMENT OFFICER

Memo No. Estt.1/10-15/SOC/Gr.'B'/2006-07/321-322 Dated:- 26/4/06

Copy forwarded for information to:-

1. All Sr. AOs/AOs

2. All AAOs/SOs

D
ESTABLIS NT OFFICER

U7
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OFFICE OF THE ACCOUNTANT GENERAIL(A&E) ASSAM, MAIDAMGAON,
BELTOLA, GUWAHATI-781 029

Circular No. AG/ Sep/Gr.'B'/2006/64 28 July, 2000

Consequent on their Promotion to the cadre of SO/AAO/AO/Sr.AOs.,
the officers were hiable to be transferred and posted to any of the offices of
the Accountant General (A&E) Assam, Nagaland, Tripura, Manipur,
Meghalaya etc. or any other offices likely to be opened in future in the N.E.
Region.

As per Policy on Cadre Separation issued under Circular No AG/
Sep/Gr.'B'/ 2006/141 dated 30/3/2006 the following Group 'B' officers are
hereby transferred and posted to the office(s) as shown below :-

I R
Saccool L
3 :

}
- |Present place Place of postmg {
of postmg _ consequent upon’ :
Olo the *
- AG/A&E)/Sr
’ DAG (A&E) '

Cadre Sep. }: .

Permanently allocated

1. CHINMOY ROY Sr. AO

5 CHINMOY St A0 ~ Assam Assam Permanently allocated
" BHATTACHARJEE S
3. SWADESH KUMAR DAS St AO Assam Assam Permanently allocated
4 DEBABRATA St AO A Assam Assam Permanently allocated
" BHATTACHARJEE S .
5 RANAJIT DHAR St AO Deputation Assam Permanently allocated
6 MUKUR KANTI St AO Assam Assam Permanently allocated
" CHOUDHURY T
Assam Assam Permanently allocated
7. BIDYUT KR.CHOUDHURY .Sr. AO .
8 PREMENDU KANT! SEN Sr AO Assam Assam | Permanently allocated
: 3 Assam Assam Permanently allocated
9. BROJENDRA CHOUDHURY Sr. A.O ‘ -
DEBABRATA Sr AO Assam Assam Permanently allocated
10 CHAKRABORTY rA. ,
Manipur "~ Assam Permanently allocated
11. M.KULANDAI RAJ Sr. AO _
' © Assam ~ Assam Permanently allocated
12. LAKSHMAN CH. DEY Sr. AO .




)

i

. _ |Present place| Place of posting
il.No. Name of the Employee 085}'9" of posting | consequent upon Remarks -
(2) ation Olo the Cadre Sep.
() 3) | A.GIA&E)/ST. Olo the (6)
DAG (A&E) |A.G/A&E)/Sr. DAG
(4) (A&E)
(5)
97 PIJUSH CHAKRABORTY  AAQ  Nagaland Assam Temporarily
accommodated
8. ASHIT DHAR AAOQ  Meghalaya Assam Temporarily
accommodated
99 NIRJYAS DAS anQ  Assam Assam Temporarily
accommodated
100 NARAYAN DEB NATH - A.A.O Assam Assam Temporarily
accommodated
101 SHAMBHU KUMAR NATH  A.A.O Assam Assam Temporarily
accommodated
Assam Assam Temporarily
102 LAKSHMI BHATTACHARJEE A.A.O accommodated
103 JAHARBRATA AAO Assam Assam Temporarily
BHATTACHARJEE o ' accommodated
104 BIDYUT SEN AAO Assam Assam Temporarily
" PURKAYASTHA o accommodated
| 105 SOUMEN CHAKRABORTY  S.0 Tripura Assam Permanently allocated
106 DHIRAJ KUMAR DAS SO Assam Assam Permanently allocated
107 RANOJ BARMAN SO Assam Assam Permanently allocated
108 KRISHNA BASI DAS SO Meghalaya Assam Permanently allocaled
‘ t
109 PIJUSH KANT! SUR . S0 Meghalaya Assam Permanently allocated
110 BIMALENDU SO Nagaland Assam Permanently allocated
CHAKRABORTY '
A P !
111 ABHIJIT BISWAS S0 Meghalaya ssam ermanept!y allocated
A led
112 SHOVAN KUMAR KAR S0 Meghalaya ssam Permanently allocate
‘ Assam Permanently allocated
UTTAM KUMAR SAHA so  Meghalaya y
Assam P fly allocated
(112)AMIT PATRANABIS S.0 Assam ermanently aflocate
' Meghalaya Assam * Permanently alloczted
115 DIPALI (MANDAL) DAS SO as per provision of M.L.R
Manipur Permanently allocated
116 Y. MANAOBI SINGH sr.AQ Meghalaya pur ... T¢ y
CHONGTHAM JOY KR. Deputation Manipur Permanently allocated
117 SINGH(II) Sr. A.O
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Memo No. AG; Sep/Gr.'B'/2006/ 1430 28 July. 2000
Copy forwarded to: LA
The Comptroller & Auditor General of Indna

10,.Bahadur Shah Zafar Marg,

Indraprastha Head Post Office,

New Delhi- 110 002.

sd/-
Sr. Deputy Accountant General (Admn. & VLC)

Memo No. AG/ Sep/Gr.'B'/2006/1431-45 28 July, 2000

Copy for information and necessary action to:

Copy to:

¢ The Pr. Director of Audit, N.F. Railway, Maligaon, Guwahati 781 011

¢ The Senior Deputy Accountant General (A), O/o the A.G. (A&E) Meghalaya
etc., Shillong 793 001.

¢ The Senior Deputy Accountant General (A&E) Tripura, Agartala
¢ The Senior Deputy Accountant General (A&E), Manipur, imphal
¢+ The Senior Deputy Accountant General (A&E), Nagaland, Kohima
¢ The Secretary to the Accountant General (A&E) Assam Guwahati 781 029
¢ All concerned officers
¢ Concerned Branch Officers
¢ The Private Secretary to the Accountant General.
¢ The Pay & Accounts Officer, Local
¢ The Steno Gr. |l attached to Sr. DAG(A)
¢ The Steno Gr. | attached to Sr. DAG(P&F)
+ The AAO/Confidential Cell '
« The Hindi Officer — Hindi verS|on of this order may be issued from his end.
¢ Admn 1 Order Book
’ —
%‘ e Accounts Officer (Admn)
'ﬁfq mn‘-iu £ j.‘,',;rq,)nm
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM
MAIDAMGAON BELTOLA, GUWAHATI 781 029.

Consequent upon separation of common Gr. *B’ cadre

No. 1

32

9

.Septembex . 2006

among A.&E offices in the

Nosth East region w.e.f 31-07- 0() (AN) the following (JIOUP ‘B officers have been

permanemly al

(7) in order of scniority.

'Y .MANAOBI SINGH

CHINMOY ROY

CHINMOY
BHATTACHARJEE

- SWADESH KUMAR
DAS |

AMALENDU DAS(HI)

' DEBABRATA

BHATTAC HARJF F

CHONGTHAM JOY KR.
SINGH(II)

.N.G. RUTH

RANAJIT DHAR
MUKUWUR KANTI
CHOUDHURY

BIDYUT
KR. CHOUDHURY

PRANAY BHUSAN
NAG:

PREMENDU KANT!
SEN |

-ATHOKPAM BIREN
"SINGH

_SR. ACCOUNTS
"OFFICER

SR. ACCOUNTS
OFFICER .

SR. ACCOUNTS
OFFICER

' SR. ACCOUNTS

OFFICER

"SR, ACCOUNTS

OFFICER

SR. ACCOUNTS
OFFICER

SR. ACCOUNTS
_OFFICER

SR, ACCOUNTS
OFFICER i

SR. ACCOUNTS

OFFICER
SR. ACCOUNTS
OFFICER

SR. ACCOUNTS
.OFFICER

SR. ACCOUNTS
OFFICER

SR. ACCOUNTS
OFFICER

SR. ACCOUNTS -

OFFICER

Dec'78

Jan'85
Tluly'Bo

“Dec'ia

‘Dec80

Dec'86

“Novg3 ™

“'DecBO

“Dec’80

Nov'83

"iDecB2

‘Dec86

CJuly'8s

located to the oﬂ‘/us indicated bclow against their names at column Mo.

29-09-94

17-04-96

11-03-97

18-02-98

10-05-96

"01-08-96

15-01-97

11-03-97
240397

" 02-03-98

Depﬁtahon '

Olo the A.G (A&E)
Assam, Guwahati

* Do the A.G (A&E)

Assam, Guwahali

“Olo the AG (A&E)

Assam, Guwahati

'Ol the AG (AEE)
Meghalaya, Shillong
P r 2

Olo the A.G (ABE)
Assam, Guwahati
'ljépLilélion

Olo the Si.D.AG

Deﬁu'létion

"Olo the A.G (A&E)

Assam, Guwahati

Olo the A.G (A&E)
Assam, Guwahali

Olo the Sr. D.AG

Olo the A.G (A&E)
Assam, Guwahati

" 'Olo the Sr. D.A.G
(A&E) Manipur,'imphal

to- -~
S
A
N

'
-

MEGHALAYA

" ASSAM

MANIPUR

MANIPUR .

(A&E) Manipur, imphat

ASSAM
ASSAM
ASSAM

" TRIPURA

(A&E) Tripura, Agartala

ASSAM

MANIPUR

ey -~ -

‘.\l’."’fxf‘“,'k,
* oo

. .f#}_f-:g‘y“ e
&
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297 RAMAMOQOY -
" BHATTACHARJEE

228 AMRIT LAL DAS

29 DHRUBAJYOTI DEB

430 SUBRATA DAS *
CHOUDHURY

OFFICER

ASSTT. ACCOUNTS
OFFICER
ASSTT. ACCOUNTS
QFFICER

_ASSTT. ACCOUNTS

"OFFICER

231 SURENDRA PRASAD  ASSTT. ACCOUNTS
) ROY

-

234 SOUMEN
CHAKRABORTY

235 [')HIRAJ KUMAR DAS

235 - PANKA, DEV
CHOWOHURY

237 RANOJ BARMAN

238 KRISHNA BASI DAS

239 GOPAL CHANDRA
DEVNATH

240 PLUSH KANTI SUR

{BIMALENDU

241
CHAKRABORTY

242 - ABHIJIT BISWAS

OFF!CER

I

SECTION OFFICER

SECTION OFFICER

SECTION OFFICER
SECTION OFFICER

SECTION OFFICER

"SECTION OFFICER

SECTION OFFICER ‘

SEC1 ION OFFICER .

Sl:CTION OFFICER .

243 SHOVAN KUMAR KAR SECTION OFFICER

244 UTTAM KUMAR SAHA SECTION OFFICER .

245 KUMAR'KARKI

246 AMIT PATRANABIS

SECTION OFFICER

SECTION OFFICER

247 DIPALI (MANDAL) DAS SECTION OFFICER

248 DHIRESWAR BORO

-1
.,4/9 PRADIP KUMAR DAS
()

v

250 RATAN DEBNATH

SECTION OFFICER
'SECTION OFFICER

'SECTION OFFICER

31 i da G 4)
ASSTT. ACCOUNTS Nov'00

Nov'00
Nov'00

Nov'00

“Nov'00
. ~ Novioo
232 RAJYA PAL DEOKOTA | SECTION OFFICER -

“Novio1 "
733 PRANAB KUMAR SHIL SECT'ON OFFICER )

Nov'o1

 Nov0i

-Nov'01
“Nov'01

‘May'03

May'03

02-01-06

02-01-06
02-01-06
02-01-06

127-02-03"

© 22-09-03
10863 " 5

30-12-03"

'30-12-03
" 30-12-03

18-11-04

110105
18-02-05"
18-02-05°

18-02-05 '~

12-01-05

11-01-05

18-02-05

118-02-05

25-02-05

25-02-05

26-08-03 """
: (A&E) Tripura, Agartala .
25-08-03

Ofo the Sr. D.A.G
(A&E) Nagaland,

. ¥nohima

*

O/o the Sr. D.A.G
(A&E) Nagaland,

Wakhima

%

Olo the' A'G (AGE)’
Meghalaya,Shillong
Ofo the Sr. D.A.G

"Olothe AG (A&E)
Assam, Guwahati

* Olo the A.G (A&E)
Assam, Guwahati

Qlo the A.G (ALE)
Meghalaya,Shillong

Olo the A.G (A&E)
Assam, Guwahatj

Olo the A.G (A&E)
Assam, Guwahali

Ofo the Sr. D.A.G
(A&E) Tripura, Agartala

Olo the A.G (A&E)
Assam, Guwahati

" Olo the A.G(A&E)
Assam. Guwahati

Ofo the A.G (A&E)
Assam, Guwahali

Olo the A.G (A&E)
Assam, Guwahati

Olo the A.G (A&E)
Assam, Guwahati

Ola the A.G (A&E)
Meghalaya,Shillong

Ofo the A.G (A&E)
Assam, Guwahali

Olo the A.G (A&E)
Assam, Guwahati

Olothe Sr. D.A.G
(A&E) Arunacha!

Rrnrtach Qhillnne~

Olothe Sr.D.A.G

(A&E) Mizoram,
Chillann

Olo the Sr. D.A.G

(A&E) Arunachal

Pradesh, Shillong

%

TRIPURA
%

TRIPURA

%

'MEGHALAYA

TRIPURA
ASSAM
ASSAM

MEGHALAYA
ASSAM
ASSAM

TRIPURA
ASSAM
ASSAM
‘ASSAM
ASSAM
ASSAM

MEGHALAYA
ASSAM
ASSAM
ASSAM
ASSAM

ARUNACHAL
PRADESH

e}
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Memo No. AG/ Sep/Gr.'B/2006/2207 | 19 September, 2006

Copy forwarded to:

The Comptroller & Auditor General of India,
10, Bahadur Shah Zafar Marg,
Indraprastha Head Post Office,

New Delhi- 110 002.

sad/-
Sr. Deputy Accountant General (Admn. & VLC)

Memo No. AG/ Sep/Gr.'B'/2006/2208-24 19 September, 20006
Copy to:

« The Pr. Director of Audit, N.F. Railway, Maligaon, Guwahati 781 011

+ The Senior Deputy Accountant General (A), O/o the A.G. (A&E) Meghalaya
etc., Shillong 793 001,

The Senior Deputy Accountant General (A&E) Tripura, Agartala

The Senior Deputy Accountant General (A&E), Manipur, imphal

The Senior Deputy\Accduntant General (A&E), Nagaland, Kohima

The Senior Deputy Accountant General (A&E), Arunachal Pradesh, Shillong
The Senior Deputy Accountant General (A&E), Mizoram, Shillong

The Secretary to the Accountant General (A&E) Assam Guwahati 781 029
All concerned officers

The Private Secretary to the Accountant General.

The Pay & Accounts Officer, Local

The Steno Gr. Il attached to Sr. DAG(A) -

The Steno Gr. | attached to Sr. DAG(P&F)

The AAQ/Confidential Cell :

The Hindi Officer — Hindi version of this order may be issued from his end.
Admn 1 Order Book

00'000000000000

Accounts Officer (Admn)

iy \ '
o 289 e —
entralAdminisﬁzmﬁm: :

) @Tﬁbunaf’

! 0 7 - [

) 7 AU 2009 f
%?ﬁﬁz&:3”W48
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h



'f

17/08 2007 17:12 FAX 03612303142 — ) D 4 G OFFICE AQY&?XW(e= 5 oo\
5 . -
TAM- J_/[‘}X/ ot :+ CAG (Admn)zéq}
%
ad 2c-%-07 24 by
OFFICE OF THE ACCOUNTANT GENERAL(A&E) ASSAM,
MAIDAMGAON, BELTOLA, GUWAHATI-781 029
Admn.1O0rder No. 153 17 August, 2007
In compliance with the directions of the Hon'ble Central Administrative
Tritunal. Guwahati Bench, Guweratl -« ide lis  order dated 26-G3-0° ir (.4 Nos
D
FIS2000. 128:2006, 1432006 and 1462005, the policy on cadre separation of Group B
officers in the Office of the North East Reyion has been rev iewed by Headquar’crc office
'prescnbmg 8 maximum period of deputation, vide its D.O letter No. 41 1/'1L.C/95-2006
dated 30-05-07 read with letter No. 455/1.C/95-2006 dated 12-06-07. Accordingly. the
foliowing Greup ‘B' officers who are permiznently allocated to the Office of the A.G
'A&E). Assam, Guwahati but could not be accommodated for wan! of vacancy in ‘his
cffice are hereby transferred and posted on deputation basis to the office (s) as shown
below, for a maximum period of 4 vears or till the time vecancy arises in the parent
office. whichever is earlier, w.e. fthe date of ioining in the new place of posting agzinst
this order.
“resent place of Place of posting on
St Designa’ posting deputation
No Name ion Olcthe AG (A&E)  Olothe A.G (A&E)/Sr,
DAG {A&E)
Assam Arunachal
1. DILIP KUMAR DAS(II}) Sr. AO PradesF, Shilloag v
, , Assam Arunachal v ¢ 070«
2 : YAS_'J UTOSH SUTRADHAR AAO - : * Pradesh,‘shitong “‘:"% J
b o . Assam Arunachal » v
3 SHILPI DEY AAO Pradesh, Shilong > - m.::‘/
Assam Arunachat 3 et
4  AMULYA SARMA AAO P-adesh, Shillong
Assam Arurachal 4
& SIRAZUDDIN AHMED AAQ Pradesh Shillong "?‘2“\;\
DEBA PRASAD Assam Arunacnal s O STIT o y
6. BHATTACHARJEE AAQ Pradesh, Sh.llong /Ccmr. . “):;:2:7:[ g
Assam Arunachal v, Strag
7 SANKAR DAS AAO Pradesh Shilicng / -
- Assar Arunachai 1 .
& RATAN KUMAR DZY AAQO Pradesh, Shillong | R
9 KUNTAL SAHA AAO Assan Mizeram Aizawt .
: :f!',r} .
1 r 1723 . - Yl (:.‘ "
D ARUF BURAGOHAIN AAC fssar Mzoram. Alzaw! e many MG
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11

12.

13

14

15

o

17.

18.

15.

20

KAMALENDU
BHATTACHARJEE (1)

KALPANA RANI DEB
SANJAY RANJAN DEY

BINOY KUMAR MANDAL

SABYASACHI
CHOUDHURY

CHRUBLJYOTI DEE

ALOK KR
CHAKRABORTY

BISWAJIT DUTTA

SADHAN CHANDRA
PAUL

ASHISH BANERJEE

* HITESH CH KALITA

On transfer they stand released from

__-92)4._

AA.O
AAOD
AAO
AAO
AAQ
AALGC
$-v

S.0

S.0

S.0

SO

Assam’
Assam
Mechalayz
Assam
Meghalaya
Azsam
Meghalaya
Meghalaya
Meghalaya
Meghalaya

Meghalays

N - X7 =
z-,_\x.‘_m;, e e Sl A G e

Mizoram, A.zawi
Mizoram, Azaw!
Mizoram, Azaw!
Mizoram, Aizawi
Nagaland Kohimz
Mampur Impnal
Mizorsm Aizaw
Arunachal
Pradesh. Shillong
Arunachal
Pracesh, Shiliong

Manipur, Imphal

Man.pur, Imphal

their respective offices w. e. f 31-08-07

(AN) 10 enzble them to Jjoin in their new place of posting on deputation basis.

[Authority A.G's Order dated at p/6] N in file No. Admn.|/Cadre NE Separation Gr.

‘B/72003-04

The Compiroller & Auditor General of India,
10. Bahadur Shah Zafar Marg,
Indraprastha Head Post Office,
New Delhi- 110 002,

!

(T.M.Roy)

Sr. Deputy Accountant General {Admn.)

.No. Admn.1/Cadre NE Separation'Gr. *B'/2753 -

Si. Dejun

07 UG 2009

[amRTet st

Fuwahati Bonch

~

- X
¥ Py o

SRS

Centra, Administmi’fve Tridun,

17 August, 2007

.

(T.M.Roy)
Accounmant General (Admn.)

R

002
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THE GRADATION LIST AS ON 01-03-2008 PREPARED IN ACCORDANCE WITH THE DIRECTIONS
CONTAINED IN THE COMPTROLLER AND AUDETOR GENERAL OF INDIA'S CIRCULAR NO. NGE/23/1983
ISSUED UNDER LETTER NO. 233-N.2/34-88 DATED : 17/03/1988, CIRCULAR NO. NGE/31/1989 TSSUED UNDER
LETTER NO. 427-N.2/1-89 DATED : 26/04/1989, CIRCULAR NO. NGE/67/1989 TSSUED UNDER LETER NO. 749-

N 2/89 DATED : 06/09/1989 AND CIRCULAR NO. 11-NGE ISSUED UNDER LETTER NO. 191-N.2/54-92 D_ATED :
20/04/1993.

'NOTHING IN THIS LIST IS TO BE TAKEN AS CONVEYING ANY SANCTION OR AUTHORITY OR MAY
BE HELD TO SUPERSEDE ANY STANbING RULES OR ORDERS OF THE CENTRAL GOVERNMENT WITH WHICH

IT MAY BE AT VARIANCE. W

e

PINUEL BASUMATARY
ACCOUNTANT GENERAL (A&E) ASSAM
GUWAHATI
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"i’ .

SECTION- I

LIST OF CLASS - T OFFICERS IN THE OFFICE OF THE ACCOUNTANT GENERAL (A&E)

ASSAM, GUWAHATT AS ON 01-03-2008
SANCTIONED STRENGTH

PERMANENT TEMPORARY

Accountant General -
Sr. Deputy Accountant General (Admn) - N
Deputy Accountant General (P&F) ) : -
Deputy Accountant General (A/Cs & VLC) .

Welfare officer ' -

Total Sanctioned strength of 6r A officers 5

Total actually employed Gr. A officers 5

Shri Pinuel Basumatary, IA & AS, Accountant General (A&E) Assam, Guwahati.

ShriR. C. Das, IA & AS, Sr. Deputy Accountant General (Admn) Assam, Guwahati.

Shri A. B. Purkayastha, IA & AS, Deputy Accountant General (A/cs & VLC) Assam, Guwahati
Shri Ainul Haque, TA & AS, Deputy Accountant General (P&F) Assam, Guwahati

Smti. Naina A. Kumar, TA & AS (on study leave)

S N
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SECTION - II
Name of Cadre Permanent Temporary Casual Total Remarks
Strength  Strength ‘ Strength

Sr. Accounts Officer - ' 20 1 21

Accounts Officer - 6 2 8

Asstt. Accounts Officer - 62 3 65

Section Officer 10 5 1 16 2 posts of S.0. kept in abeyance for 2

: sanctioned post of AOs(Casual). -

Supervisor - - - -

Sr. Accountant 336 74 08 418 Out of 186 EDP posts, only 87 are in
operation.
The following posts of Sr.
Acctts./Acctts./Clerk/Typists have
kept in abeyance for EDP post:-
Sr. Acctt. 51

) Acctts 06

R e C/Ts 30
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SHRI SHOVAN KUMAR KAR
B8.COM

SHRI UTTAM KUMAR SAHA

BA.

SHRI AMIT PATRANABIS

SMTI DIPALI DAS

SHRI DHIRESWAR BORO

SHRI PRADIP KUMAR DAS(I)

SHRI' ALOK KUMAR CHAKRABORTY

SHRI BISWAJIT DUTTA

SHRI NIRMAL SINGH

SHRI SADHAN CHANDRA PAUL

NEI1;HER
NEITHER
NEITHER
SC

ST

NEITHER
NEITHER

NEITHER

SC

NEITHER

D

01/03/65
02/01/91

11/G1/64
" 19/06/92

26/07/72
26/05/95

21/04775
11/01/96

27107172
15/05/96

21/02/62
27/04/85

26/04/63
31/10/85

01/11/62
27/10/86

19/01/72
15/05/35

18/05/70
10/04/30

Page 2 0of 3

18/02/05
18/02/05
11/01/05
18/02/05
18/02/05
25/02}05
25/02/05

15/04/05

30/03/05

01/04/05

»

-

-

-

»

*

-

-

ON PROB.

ON PROB.

ON PROB.

ON PROB.

ON PROB.

ON PROB.

ON PROB

ON PROB.

ON PROB.

ON PROB.

—_—_—

NOV 01

NOV 01

NOV 01

NOV 01

‘NOV 01

MAY 03

MAY 03

MAY 03

MAY 03

MAY 03

10

11

crT 7100

01/07/93 01/02/08

cr 7100

01/01/95 01/02/08

cIT 7100

27/05/97 01/01/08

crr 7100

12/01/98 01/02/08

cr 7100

16/05/98 01/02/08

crT 8500

28/09/89 01/02/08

cr 8500

28/09/89 01/02/08

o ON DEPUTATION TO
THE O/0, THE

01/08/91 SR,DAG(A&E)
ARUNACHAL
PRADESH, SHILLONG

ACCTT ON DEPUTATION TO
THE O/0. THE

01/03/98 TELECOMMUNICATIO
N, CHANDIGARH
WEF 02/04/2005.
EXTENDED UPTO
01/04/2008.

crT ON DEPUTATION TO
THE O/0, THE

01/07/93 SR,DAG(A&E)
ARUNACHAL

PRADESH, SHILLONG
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OFFICE OF THE
COMPTROLLER & AUDITOR GENERAL
el . OF INDIA
i _ < 10, BAHADUR SHAH ZAFAR MARG,
Mwm—};l"—“o‘) > , New Delhi - 110002
Ak &L©) _ Raiw , DATE__ 2 F May 2009

To

All Tlcad of Offices.

(As per mailing list)

Principal Direclor (Commercial)-Local
Director (P)-Local

Subject:- Re-designation of the merged cadre of Section Ofticer and Assistant Accounts / Audit
Olficer and classification thereof.

Sir/ Madam,

Ministry of Finance had vide Notification under GSR 622(12) dated 29.08.2008 upgraded
the pre-revised pay scales ol Scetion Officer and Assistant Audit Officer / Assistant Accounts
Ofitcer and placed them in a common Pay Band (P1B3-2 Rs. 9300-34800) with Grade Pay of Ry,
A800/- merging of the posts of Scetion Ofticer and Assistant Accounts / Audit Officer,

2. Conscquently, it has been decided that the merged cadee of Section Officer and Assistant

Accounts / Audit Officer will be re-designated as Assistant Accounts Officer / Assistant Audit
Officer and will be classified as Group “B° Gazetted. Till such time the new RRs are framed, the

promolions (o the new cadre off AAO would be made in terms of existing RRs of SO cadre

3. This will take ellect from the date of 1ssue ol ths fetter.

Hingy

3‘3@‘: (Sturabh Narain)
mipy %rhﬁ Asstt. Comptrofler and Auditor General (N)

. G0 Ne/ Phone - 23231440, 23231761 A1/ Teleqram - ARGEL NEW DELHY
281/ Telex - 031-65981, 031-65847 @/ Fax - 91-11-23235446, 91-11-23234014

MQ”&% o

Arerewres 7
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To,
The Accountant General
O/O the A.G.(A&E) Assam, Maidamgaon,
Beltola, Guwahati.
Thrugh Dy.A.G(Admn)
Subject: Regarding transfer to deficit Office.
Madam,

[ have the honour to lay down a few lines for your kind consideration.

That Madam, it came to know that as per Head Quarter circular Junior most Asstt
Accounts Officer i.e. now re-designed Asstt. Accounts Officer from Section Officer w.e.f
27/5//109 have to transferred from this Office to-deficit Office i.e. A.G. Arunachal, AG.
Mizoram etc. . _

That Madam, it may be mentioned that I have already been worked at deficit office
about 18 months on Promotion and returned to this Office after cadre separation on the basis of
Head Quarter separation 80/20 Policy.

That Madam, I have already been permanently allocated in the O/O the A.G.(A&E)
Assam as per Admn-1 order No. 132, dt: 19/9/06 against the post of Section Officer.

That Madam, now I have been suffering from so many problem, such as my health
condition is not permit to work in outside office because my Gold bladder operation and
ERCP also. '

Further, I am the only one member of my family to look after my dependent family
members, specially my 4 months old year son.

Therefore, I request you kindly look into the matter and to consider my prayer so that |
can able to work sincerely and smoothly in the O/O the A.G (A&E) Assam and for this act |
shall ever grateful to you.

Yours faithfully’

N

(UTTAM KR. SAHA)
AAO/GE-8

Copy to:-
The Secretary, Accounts Category Il Association, Assam, Guwahati
for information and necessary action at their end.

1
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- L OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM
MAIDAMGAON, BELTOLA, GUWAHATI-781 029.

Admn.-1 Order No. 204 August 6, 2009

In pursuance of Headquarters’ instructions contained in its letter No. 553-NGE
(App.)/28-2007/Pt. It dated 17.07.2009, the following officers of the office of the A.G. (A&E),
Assam are hereby transferred and posted on deputation basis to the Office (s) as shown below
against their names, for a maximum period of four years from the date of taking over charge, on

the same condition as prescribed in the policy for separation of Gr. ‘B’ cadre.

S1 Name of the officer Designation Placc of posting on deputation basis
No. Shri /Smti.
1 | Alok Kr. Chakraborty AAO O/o the A.G. (A&E), Mizoram, Aizwal vice
Shri Ajit Kr. Deb, AAO
| 2" | Pradip Kumar Das (I) AAO Ol/o the A.G. (A&E), Mizoram, Aizwal vice
| : Shri Binoy Kr. Mandal, AAO
| 3 | Uttam Kr. Saha AAO O/o the Sr. DAG (A&E) Nagaland, Kohima
vice Shri Sabyasachi Chowdhury, AAO
4 | Amit Patranabis AAO O/o the Sr. DAG (A&E) Nagaland, Kohima
vice Shri Ramamoy Bhattacharjee, AAO

On transfer they stand released from the office of the A.G (A&E), Assam w.e.f

10.08.2009 (F.N) to enable them to joir: in their new place of posting on deputation basis.

[Authority: A.G’s Order dated 05.08.2009 at p/33" in file No. Admn.1/Cadre NE Separation Gr.
‘B’/2008-09]

sd/-
(A. B. Purkayastha)
Deputy Accountant General (Admn.)

No. Admn./Cadre NE Separation Gr. ‘B’/2008-09/2462 ) August 6, 2009

The Asstt. Comptroller & Auditor General (N),
O/o the Comptroller & Auditor General of India,
10, Bahadur Shah Zafar Marg,

New Delhi- 110 124.

sd/-
TR v em - (A.B. Purkayastha)
' R 1o T PN Deputy Accountant General (Admn.)

I Ak
o j \Mk\ 0ot]
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» ?ﬁ No. Admn.1/Cadre NE Separation Gr. ‘B*/2008-09/2463-83 August 6, 2009

Copy forwarded for information and necessary action to:

1.
2.

3.

10.
1.
12.
13.
. The Pvt. Secretary to the A.G.
15.
16.
17.
18.
19.
20.

The Pr. Director of Audit, N.F. Railway, Maligaon, Guwahati 781 01

The Senior Deputy Accountant General (Admn.), O/o the A.G. (A&E), Meghalaya,
Shillong.

The Accountant General (A&E), Mizoram, Shri Ruathranga Building, Dinthar,
Aizwal-796 001. He is requested to release Shri Ajit Kr. Deb, AAO as soon as Shri
Alok Chakrobarty, AAO joins his office and Shri Binoy Kr. Mandal, AAO as soon as
Shri Pradip Kumar Das (1), AAO joins his office.

The Sr. Deputy Accountant General (Admn.), O/o the Sr. DAG (A&E), Nagaland,
Kohima. He is requested to release Shri Sabyasachi Chowdhury, AAO as soon as
Shri Uttam Kr. Saha, AAO Joins his office and Shri Ramamoy Bhattacharjee, AAQ
as soon as Shri Amit Patranabis, AAOQ joins his office.

All concerned Branch Officers

Shri Alok Kr. Chakraborty, AAO. He is directed to report to the O/o the A.G.
(A&E), Meghalaya, Shillong.

Shri Pradip Kr. Das (1), AAO. He is directed to report to the O/o the A.G. (A&E),
Meghalaya, Shillong.

Shri Uttam Kr. Saha, AAO. He is directed to report to the O/o the Sr. DAG (A&E),
Nagaland, Kohima.

Shri Amit Patranabis, AAO. He is directed to report to the O/o the Sr. DAG (A&E),
Nagaland, Kohima.

Shri Ajit Kr. Deb, AAO, Ofo the A.G. (A&E), Mizoram, Aizwal.

Shri Binoy Kr. Mandal, AAO, O/o the A.G. (A&E), Mizoram, Aizwal.

Shri Sabyasachi Chowdhury, AAD, No the Sr. DAG (A&E), Nagaiand, Kohima.
Shri Ramamoy Bhattacharjee, AAO, O/o the Sr.PAG (A&E), Nagaland, Kohima.

The Pay & Accounts Officer

The Steno Gr. Il attached to DAG (Admn.)
The Steno Gr. I attached to DAG (P&F)
The AAO/ Confidential Cell

Hindi Cell

Admn.] Order Book.

[

(S. Dhar)
1 Sr. Accounts Officer (Admn.)
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